
HARYANA YIDEAN SABHA

BILL NO. ll_HIJ. OE zD?/-

THE EARYAITA STATE SPORTS ASSOCTATTONS (REGTSTRATTON
D REGT,LATION) BILL, 2024

A
BILL

to providefor establishment of Haryana Sports Registration Council and
Regional Sports Registration Councilfor rcgistration and regulation of Spor*

Associations, to protect interest ofsportspercons and sports associations andfor
matters connected therovith or incidental therelo.

Be it enacted by the Legislature of the State of Haryana in the Seventy-
fifth Year of the Republic of India as follows:-

1. (1) This Act may be called the Haryana State Sports Associations
(Registration and Regulation) Act, 2024.

@ It exteads to the whole of the State of Haryana.

(3) It shall come into force on such date as the Govei:rment may, by
notification in the Official Gazntls, appoint.

2. In the Act, unless the cont€xt otherwise requires,-

(a) "Direciot''means the Director of the Sports Department, Haryana;

(b) 'District Level Sports Association-' means a sports association at
district level duly afEliated to the concerned State Level Sports
Association;

(c) "District Sports Officer" means the District Sports Officer of the
concerned district;

(d) "Goveflrmeot" means the Government of the State of Haryana in
the adminishative deparhent;

(e) "Haryana Sports Rogistration Council" moars the Haryana Sports
Registation Council established under section 3;

(0 "membef'means the member of the Haryana Sports Registration
Council and the Regional Sports Registation Council and
includes the Chgirperson and Member-Secretary;

(g)'National Federation/t{ational Association-' means a registered
National kvel Sports Body, knovm as Federation or Association
or in any other n4me, duly reoognized by the Ministry of Youth
Atrain and Sports, Governmentof India;

O) 'lrescribed" p6ans prescritred by the nrles made under this Act
(1) 'tegion" msarur a distiot or districts a.s the Government may

noti& for the purposes of this Act;
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C) "Regional Sports Registration Council" means the Regional
Sports Registation Council established under section 5;

(k) *Registat'' means the Registrar of the Haryana Sports
Registation Council or the Regional Sports Registration Council,
as the case may be;

0) "regulations" means the regulations made under this Act;

(m) 'St,te" means the State of Haryana;

(n) 'State Level Sports Association" means a sports association at
State trvel duly affiliated to the concerned national body, except
Haryana Olympic Association;

(o) "sport" means a game needing physical effort and skill and is
played competitively as per rules of the game at National or
Intemational Level but does not include Yoga;

G) "sports association" means an association or group of persons, by
whatever name called for particular sport and shall includes State
Level Sports Associations and District Level Sports Associations. .

3. (1) The Government shall, by notification in the Official Gazette,
establish the Haryana Sports Registration Council consisting of the following
members, namely:-

(a) a person, who is or has been an eminent sportsperson from
ttre State and has represented the State in intemational
sports events or a person who has special knowledge or
experience of at least twenty-five years in public
administration or law, to be nominated by the Government
- Chairperson;

Director, Sports Departnent, Haryana Member-
Secretary;

two persons to be elected from the registered State I*vel
Sports Associations having one vote each:

Provided that the State Irvel Sports Association
once elected shall not be eligible to contest elections for
the immediate next tenn - Members;

One person who is teacher of law or having practice in law
for a period of not less than seven years to be nominated by
the Government - Member;

One person who shall be an eminent sportsperson having
represented the State at National t evel and participated in
not less than 1forss international level sports toumaments, to
be nominated by the Government - Member.

o)

(c)

(d)

(e)
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@ The Haryana Sports Registration Council shall be a body
corporate by the name aforesai{ having perpetual succession and a common
seal with power to acquire, hold and dispose of property, both movable.and
irrmovable, and to contact and shall, by the said name sue or be sued.

(3) The procedure for election of members under clause (c) of sub-
section (l) shall be such, as may be prescribed.

(4) The Member-Secretary shall be the Registrar for the purposes of
registation of the State kvel Sports Associations.

(5) The headquarters of the Haryana SportS Registration Council shall
be at such place, as may be specified by the Goven:ment.

(6) There shall be at least one woman member amongst the persons to
be nominated as member under clauses (a), (d) and (e) of sub-section (1).

(7) The procedure for appointnent, term of office, resignation,
removal and other tenns and conditions of the nominated members shall be
such, as maybe prescribed.

(S) The Government shall provide the Haryana Sports Registration
Council such number of officers and other employees, as it considers necessary
for the efficient perfonnance of its functions undsl this Act.

(9) The Haryana Sports Registation Council may engage, in
accordance with the procedure specified by regulations, such number ofexperts
and professionals having special knowledge and experience in the area of sports,
as it deems necessary to assist it in the discharge of its functions under this Act.

(10) The Haryana Sports Registration Council shall regulate the
procedure for hansaction ofits business and allocation ofits business, in such
manner, as may be specified by regulations.

(11) The Chairperson of the Haryana Sports Registration Council shall
have the powerc ofgeneral superintendence, direction and contol in respect of
all administrative matters of the Harya,na Sports Registration Council.

(12) All orders and decisions of the Haryana Sports Registration
Council shall be authenticated by the Registar.

4. The Haryana Sports Registation Council shall exercise the following
powers and perfomr the following frrnctions, namely:-

(a) to register the sports association at State level;

O) to regulate matters relating to registration, sports
administation and unfair sports practices;

(c) to promote, protect and enforce the spirit of sporB in the State;

(d) to maintain a register of the State kvel Sports Associations
duly registorod under this Act;

Functions and
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(e) to inquire or cause an inquiry to be coaducted either suo moto
or on a complaint received or on the directions of the
Government relating to acts of omission or commission
alleged against the State Level Sports Associations;

(D to recommend adoption of international eov€oants and best
international practices relating to sports and to erxrure
effective enforcement of competitive sports;

(g) to overse€ the functions of the Regional Sports Registration
Council;

(h) to advise the Government regarding measures to be adopted
for promotion of sports and welfare of sportspersons in the
State; and

(i) any other power or function, as may be prescribed.

5. (1) The Government shall, by notification, establish the Regional
Sports Registration Council in each region consisting of the following members,
namely:-

(a) an officer not below the rank of Divisional Commissioner of
thre region - Chairperson;

O) Deputy Commissioner of the district in the region by rotation -
Member;

(c) District Sports Officer of the district, where the office of such
Regional Sports Registration Council is situated - Member-
Secretary

(d) two persons amongst the State kvel Sports Associations, to
be nominated by the Govenrment - Members;

(e) two persons to bo elected from the registered District LsvEl
Sports Associations having one vote each:

Provided that the District Level Sports Association
once elected shall not be eligible to contest elections for the

immediate next term - Members;

(0 two persons who shall be eminent sportspersons of that region
having represented the State at national level and participated
in international level sports tourftlmeNrts, to be nominated by
the Government - Members.

(2) The Regional Sports Registration Cormcil shall be a body
corporate by the name aforesaid, having perpetual succession and a common
seal with power to aoquire, hold and diqiose of pro,perty, both movable and

immovable, and to confiact and shall, bythe said name, sue orbe sued.

(3) The Member-Secretary shall be the Registrar for the purpose of
Registration of the District kvel Sports Associations.
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(4) The procedure for election of members under clause (e) of zub-
section (l) shall be such" as may be prescribed.

(5) The Regional Sports Registration Council shall regulate the
procedure for tansaction of its business and allocation of its business, in such
maoner, as may be specified by regulations.

(6) The Chairperson of the Regional Sports Registrafon Council shall
have the powers of general superintende,nce, direction and cortrol in respect of
all adminishative matters of the Regional Sports f;.egistation Council.

(7). There shall be at least one woman member amongst
the persons to be nominated as member under clauses (d) and (D of
sub-section (l).

(8) The headquarters of 'the.Regional Sports Registration Council
shall be at such place, as may be qpecified by the Government.

(9) The procedure for appointnen! tenn of ofEce, resignation,
removal and other terms aad conditions of the nominated members shall be
such, as may be prescribed.

(10) The Government shall provide the Regional Sports Registration
Council zuch number of officers and other employees, as it considers necessary
for the efficient performance of its functions u1ds1 rhis dsf.

(11) The Regional Sports Registration Council may engage, in
accordance with the procedure specified by regulations, zuch number of experts
and professionals having special knowledge and experience in the area ofsports,
as it deems necessary to assist it in the discbarge of its functions under this Act

(12) All orders and decisions of the Haryana Sports Registration
Council shall be authenticated by the Regishar.

6. The Regional Sports Registration Council shall exercise the following
powelr; and perform the following functions, namely:-

(a) to register the sports associations at district level;

O) to regrrlate matt€rs relating to registation, sports administration
and unfair sports practices;

(c) to promot€, protect and enforce the spirit of sports in the region;

(d) to maintain a register of the Distict l.evel Sports Associations
duly registered under this Act;

(e) to inquire or causie an inquiry to be conducted either suo molo or
on a complaint received or ol the directions of the Government or
the Haryana Sports Registration Council relating to acts of
omission or commission alleged against District trvel Sports
Associations;
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(0 to recommend adoption of intemational covenants and best
international practices on sports rights to ensure effective
enforcrment of competitive sports ;

(g) to advise the Government regarding measures to be adopted for
welfare of sports in the region; and

(h) any other power or function, as may be prescribed.

7. No act orproceedings of the Haryana Sports Registation Council and the
Regional Sports Registration Council shall be invalid merely on the ground of
the existence of any vacancy, absence of ruember or defect in the constitution of
the said councils.

8. There shall be one registered State kvel Sports Association, duly
affiliated with the concemed National Federation/Association recognized by the
concemed international body for each sport in the State under this Act.

9. There shall be one registered Dishict kvel Sports Association duly
affrliated with the concerned State Level Sports Association for each sport in
each district of the State under this Act.

10. (l) Every State trvel Sports Association, subject to affiliation and
other requisite conditions shall have to be registered with the Haryana Sports
Registration Council under this Act.

(2) Every State Ievel Sports Association shall apply to the Haryrana
Sports Registration Council for registration under this Acl in such form,
manner, along with such fee and within such period, as may be prescribed.

(3) The terrns and conditions for registation under this section shall
be such, as may be prescribed

(4) The registration shall be valid for a period of three years.

(5) Every registered State Level Sports Association shall apply for
renewal of registration six months prior to the date of expiry of registation in
the same manner as provided under sub-section (2).

(6) In case any registered State kvel Sports Association under this
Act is disaffrliated by the concerned National body, the registration of the said
sports association shall automatically stand cancelled.

11. (l) Every District Level Sports Association, subject to affiliation and
other requisite conditions shall have to be registered with the Regional Sports
Registation Council under this Act.

@ Every District kvel Sports Association shall apply to the
Regional Sports Regishation Council for registration under this Act, in such
fom, manner, along with such fee and within such period as may be prescribed.

(3) The terms and conditions for regishation under this section shall
be sucfu as may be prescribed.



7

(4) The registation shall be valid for a period ofthree years.

(5) Every registered District level Sports Association shall apply for
renewal of registation six months prior to the date of expry of registration in
the same maoxer as provided under sub-section (2).

(6) In case any registered District kvel Sports Association under this
Act is disaffiliated by the concemed State tevel Sports Association, the
registration of the said sports association shall automatically stand cancelled.

12. (1)
Act,-

(a) no sportsperson registered with such sports association
shall be eligible for entitlement of any grant, award either
cash or otherwise, job or any other benefit under this Act
or under any scheme framed or policy issued from time to
time for participating in any sports tounrament/event;

(b) such sports association shall not utilize the infrastructure
and manpower provided by the Government.

(2) If the registation of any sports association has been cancelled
under this Act, -.

(a) no sportsperson registered with such sports association
shall be eligible for entiflement of any grant, award either
cash or otherwise, job or any other benefit under this Act' or under any scheme framed or policy issued from time to
time for participating in any sports tournamenUevent from
the date of such cancellation;

(b) such sports association shall not utilize the infiastructure
and manpower provided by the Government.

13. The State Level Sports Association or a District kvel Sport Association,
as the case may be, registered under this Act shall be entifled to have as a pre-fix
'Haryana' or the name of the district and the sportsperson representing such
sports association may call themselves as players of 'Haryana' or of such
district.

14. (1) Every District Irvel Sports Association registered under this Act
shall have the right to participate in the sports activities conducted by the
concemed State [rvel Sports Association registered under this Act.

Q) Every State kvel Sports Association registered under this Act
shall have the right to participate in the sports activities conducted by the
concerned National body subject to such terms and conditions as prescribed by
theNational body.

Ifa sports association is not registered under the provisions ofthis Consequences of
-registration.

Coasequences of
registmtion.

Right to
participate.
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StatelrvelSports shall._
AssocEtron.

Obligations of the 16. (1)
District lrvel shall.-
spons
Association.

send its players and teams to participate at the National
kvel;

axrange to grve such prizes, scholarships, medals and other
zuch facilities, as to encourage the sport$persons;

arrange to provide training and coaching facilities for the
players with the Haryana Sports Registration Council;

maintain such records, as may be prescribed;

give information to the Haryana Sports Registration
Council thirty days prior about the sports trials and

toumaments/events to be conducted and within thirty days
subsqquently, results of such trials and tournaments/events
including the names and number of participating teams, the

names of players in each team, the results thereof;

upload the informationunder clause (f) on its website;

constitute grievance redressal mechanism to redress
grievance of sportspersons, in such manner, as may be
prescribed.

(2) If the Haryana Sports Registration Council is of the opinion that

the State Level Sports Association has failed to comply with any of the

obligations under sub-section (l), it may, after giving a reasonable opportunity
of hearing, impose a fine which shall not be less than five lakfis rupees but

which may extend to ten lakhs rupees or cancel the registation for reasons to be

recorded in writing.

Every District Level Sports Association registered under this Act

(b)

(c)

8

Every State kvel Sports Association registered under flris Act

(a) conduct at least one Inter-Distict State kvel Sports
Championship, for the seniors and jrmiors category every

. year;

(d)

(e)

(0

(a)

o)
(c)

(d)

conduct at least one District Level Sports Championship
fo.r senior and junior category every year;

send its players and teams to participate at the State kvel;

arange to give such prizes, scholarships, medals and other
zuch facilities, as to encourage the sportspenions;

arrange to provide training and coaching facilities for the

G)

(h)

(e)

players;

maintain such records, as may be prescribed;
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(0 give infonnation to the Regional Sports Registation
Council thirty days prior about the sports trials and

tournaments/events to be conducted and within thirty days

subsequently, results of such trials and tournaments/events
including the names and number of participating teams, the

names of players in each team, the results thereof;

(g) upload the infofrnationunder clause (f) on its website;

(h) constitute grievance redressal mechanism to redress

grievance of sportspersons, in such manner, as may be
prescribed.

(2) If the Regional Sports Registation Council is of the opinion that

the District kvel Sports Association has failed to comply with any of the

obligations under sub-section (1), it may, after giving a reasonable opportunity
of hearing, impose a fine which shall not be less than fifty thousand rupees but
which may extend to one lakh rupees or cancel the regisration for reasons to be
recorded in uniting.

17. (1) The Haryana Sports Registration Council may depute an observer
who shall be present during zuch sports trials and tournament/event to be

organized by State kvel Sports Associations

(2) The Regional Sports Registration Council may depute an observer
who shall be present during such Jports trials and tournarnent/event to be

organized by District [rvel Sports Associations.

(3) The State kvel Sports Association or the District kvel Sports
Association, as the case may be, shall provide the observer a detailed
information of the daily sports trials and toumamenVevent including the number
of participating team, the name of players in each team, the result of the sports
trials and tournament/event etc.

(4) The observer shall submit its report to the Haryana Sports
Regishation Council or the Regional Sports Registration Council, as the case

may be, as soon as possible but not later than seven days from the date of
conclusion of the sports trials and tournament/event.

18. (1) The Haryana Sports Registration Council or the Regional Sports
Regishation Council, as the case may be, may, either on its own motion or on a
complaint against any sports associations or on the direction of the Government,
inquire into such complaint and pass an appropriate order for cancellation of the
registration or removal of office bearers of such sports association:

Providetl that no order shall be passed without giving an

opportunity of hearing to the parties:

Provided further that in case of cancellation of registration of any
sports association, the Haryana Sports Registration Council or the Regional
Sports Registration Council, as the case may be, shall specifu the date from
which the effect of such cancellation shall come into effect.

Observer.

Cancellation of
registation.
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(2\ Without pr€judice to the generality of the foregoing provisioq the
Haryana Sports Registration Cormcil or the Regional Sports Regishation
Council, as the case may be, may,-

(a) appoint an ad-hoc committee to nm the affairs of the
concerned sports association;

(b) appoint auditors to carry out such audits, as may be
deemed necessary;

(c) initiate prosecution against the concerned sports
association;

(d) pass such other order, as it may deem fit.

19. (1) Any person aggrieved by any order passed by the Regional Sports
Registration Council may file an appeal before the Haryana Sports Registration
Council within a period of thirty days from the date of receipt of such order in
such form and manner along with such fee, as may be prescribed:

Provided that the appeal may be entertained after the aforesaid
period if the Haryana Sports Registration Council is satisfied that the appellant
had sufficient reason for the delay.

(2) Any person aggrieved by any order passed by the Haryana Sports
Registration Council may file an appeal before the Government within a period
of thirty days from the date of receipt of such order in such forrr and manner
along with such fee, as maybe prescribed:

Provided that the appeal may be entertained after the aforesaid
period if the Government satisfied that the appellant had sufficient reasion for the
delay.

(3) The appeal filed under sub-section (1) or sub-section (2) shall be
disposed of as expeditiously as iossible and prefembly lyithin a poriod of ninety
days from the date sf filing of the appeall

Provided that where any such appeal could not be disposed of
within the said period of ninety days, tlre appeal shall be decided yithin 3 further
period ofsixty days for reasons to be recorded in vniting for not disposing ofthe
application or appeal within that period.

(4) The decision of the Govenrment shall be final.

20. (1) No sports association shall use the name 'rHar5rana" or the name
of any district, or conduct any sports tials and toumament/event after the
cancellation of its registration under this Act.

(2') No person or group of persons, either individually or collectively
shall represent or be allowed to represent the State or any distict, in any sports
trials and totrmamenVevent without being authorized by the register€d State
Irvel Sports Association or the Distriot Level Sports Association, as the case
maybe.
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(3) No sports association shall be entitled to use the description
'Tlaryana" or use the name of a district as part of its name or undertake any
sports tials and tournamenVevent which results in rcpresenting the State or a
district, as an affiliated unit of any National Federation, Board, or Association
purporting to represent India, or in any other manner whatsoever, unless such
sports a$ociation is registered as a State kvel Sports Association or a District
kvel Sports Association, as the case may be.

21. (l) Whoever contrav'enes the provisions of this Act or the rules made
thereunder shall be punished with imprisonment for a term which shall not be
less than thnee montls but which may extend upto six months or with a fine
which shall not be less than fifty thousand rupees but which may extend to one
lalih rupees or with both.

(2) If the conkavention under sub.section (1) is by a sports
assciciation, then all the office bearers of such sports association, shall be liable
jointly and severally for the said offence.

22, No court shall take cognizance of any offence under this Act except
upon a complaint made in witing by the concerned Registrar or any other
officer authorized by the Government.

23. (l) The Haryana Sports Registation Council and the Regional Sports
Registation Council shall maintain prop€r accounts and other relevant records
and prepare an annual statematt of accounts in such form and lnaruler, as may
be prescribed-

(2) Every sports association shall keep proper books ofaccounts i.e.
cash book, ledger etc. with respect to

(i) all sums of money received and expended; and

(ii, the assets and liabilities

(3) The Registar or ary officer authorized by them or any of,ficer
authorized.by the Govemment may inspect the books of accounts.

(4) Everysports association shall get its annual aecounb audited from
an auditor who is a member of the Institute of Chartered Accountants of India,
constituted under the Chartered Accountants Act, 1949 (Central Act 38 of
r949):

Provided that the auditor strall not be a member of the Executive
Body or family member of any of ttre office bearer.

24. No suit, prosecution or other legal proceedings shall lie against any
per-son for arything, which is in good faith done or intended to be done in
pursuance of this Act or rules or regulations made thereunder.

25. The provisions of this Act shall be in addition to and not ia derogation of
the provisions of any other law for the time being in force.

Contravention and
pe,nalties.

Cognizance of
offenoes.

Accounts and
audit.

Protection of
action takea in
good frith"

Act not to be in
denogation of my
other law.



Bar of
jurisdiction.

Powerto give
directions.

Powerto make
regulations.

Powerto make
rules.

Power to
remove
difficulties.

t2

26. No suit or other legal proceedings sball lie in any civil court, in respect of
any dispute, question or other mattef which is required by or 1;11der this Act to be

deLrmined by the Govenrment, the Haryana Sports Registration Council and the

Regional Sports Registration Council.

27, The Government may, from time to time, give such directions, in writing,

as may be necessary, to the Haryana Spor6 Registation Council or the Regional

Sports Registation Council for the effective implementation of tle provisions of
this Act and the rules made thereunder.

2E. Subject to the provisions of this Act and the rules made thereunder, the

Haryana Sports Registration Council and the Regional Sports Registration

Council shall make regulations for carrying out the purposes of this Act with the

approval of the Government.

29. (1) The Govemment may, by notification in the Official Gazelte,

make rules for carrying out the purposes of this Act.

(2) Every rule made under this Act shall, as soon as possible, after it
is made, be laid before the State Legislature.

30. (l) If any difficulty arises in giving effect to the provisions of this

Act, the Government may, by order published in the Official Gazette, make such

provisions, not inconsistent with the provisions of this Act, as appeax to it to be

necessary or expedient for removing the difficultyi

Provided that no order shall be made under this section after the

expiry of two years from the date of commencement of this Act'

(2) Every order made under this section shall, as soon as may be after

it is made, be laid before the State l,egislature.
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STATEMENT OF OBJECTS AND REASONS

Whereas the Government has taken a serious note of the fact that some of the sports

associations working at district and state level are indulgitrg in unfair practices that are prejudicial

to the interest ofsports and sportspersons. Such sports associations neither maintain prop€r records

nor have requisite transparency. The State Government feels legally constrained to regulate such

matlers in tle absence of any specific law in this regard.

The Haryana State Sports Associations (Registration and Regulation) Bill, 2024, aims ta

establish regulatory bodies at both the state and regional levels to ov€rsee the registration and

regulation of working of these sports assooiations. The primary objective is to safeguard the

interests of sportspersons and the sports while promoting the.spirit of sportsm-anship in the state.

This bill seeks to establish the Haryana Sports Registation Council and Regional Sports

Registation Council, which will be responsible for registering sports associations, regulating their
working and advising the State Government. Additionally, these councils will have the authority to

inquire into complaints against the sports association and its office bearer in order to ensure

adherence to fair sports practices.

Furthennore, the bill outlines the obligations of state and district-level sports associations,

including conducting championships, providing training facilities, maintaining records and

submitting requisite infonrntion to the regulator. It also specifies consequences for non-

registation and cancellation of registration.

Overall, this bill endeavors 1s st'semline the firnctioning of sports associations, enhance

accountability, ffinsparency and promote the development of sports in the State of Haryana.

Hence, this bill.

Chandigarh:
The 25th February, 2024,

MANOHAR LAL,
Chief Minister, Haryana.

R. K. NANDAL,
Secretary.

N.B.- The above Bill was published in the Haryana Govemment Gazette (Extraordinary),

dated the 25ttr February,2024, under proviso to nile 128 of the Rules of Procedure and

Conduct of Business in the Haryana kgislative Assembly.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Section 29 of the proposed Bill empowers the State Government to fiame Rules for
calrying out the purposes of the Act. This delegation of powers to the Executive is of a normal
character. Hence, the memorandum regarding delegated Legislation as required under Rule 126 of
the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly is enclosed.

I 0924-H.V.S.-H.G.P.-Pkl.

T


